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1275. SIIBI MANOHAR LAL: Will 
the Minister of PETROLEUM, CHEMI-

• CALS AND FERT1LIZERS be 
pleased to state whether Mis. Pfizer 

• I"td. has procured large quant:~;es of 
Oxytetracycline from IDPL although 
the industrial licences granted to them 
does not permit purchases "-om manu-
facturers for the manufacture of their 
own formulations; if so, details of 
q'uantities of Oxytetracycline procur-
ed from different sources and L.u~is on 
which such quantities were procured? 

THE I\IINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI· 
ZERS (SHRI H. N. BAlIUGUNA.\: 
Oxytetracycline was a bannccl itelll 
upto 1 DR7-77 and canuIised in Hljj -7!l . 

• Releases thereof upto that year were 
being allowed by IDPL to the extent 
of the demands placed on them. 

The pulicy re~arding release of can,J-
lisec! raw materials up to Odu'Jer. 
I!J77 applir-aiJle to D,G.T.D. llllit~. which 
intpT-a/ia includes :.l~, Pfiz('r. ',Vas 
that the units cOilld ," n';eu,,;p! 
material to the ('xlcnf of the !'l'3t 'li 
pa~t t\\'o vears consumpti(l;J or quant;[\, 
re,':J .III1(' l.led b,\" ;11...:' S1 .te lJnl,~ C~O(l 

trolic-c. Wlll,'hpl'l'r II'dS l(',s, 

From October. 1 n77 onward D.G T.O 
units were released <'HIl.Jiisl·d • :11\' 
materials to the extent of releases 
made (luring J!J7(i·77 or <IS per entitle-
ment based on licenseci l'ap~(ci lips ul 
tormulations. whichever was higher. 

The rel~ases of Oxytetracyline tu 
'Ptlzf'rs Wl"t'e also made 011 the abo\'(' 

basis. 

,Apart from manufacture of formula-
tions bused on their own production 
at OxyletraycIine. M/s. Pfizer have 
claimed additional formulation capa-

'city under specific industrial licences 
and PermiSSion Letters. This would 
be verified at the time of Consolidation 
of Licences in terms of the New Drug 
Pollcy. 

LocIMoo of .... oatlets .fa .... 
.............. state. 

1276. SHRI SACHlNDR'ALAL 
SINGHA: Will the Minister of PET-
ROill:UM. CHEMICALS AND FERTI-
LIZERS be pleased to state: 

(a) the details of the location of 
retail outlets in North Eastern Region 
States, state-wise; 

(b) whether it is a fact that there 
are lack of transport facilities in this 
area; 

(c) if so, whether there is any pro-
posal to incl'ea.c;e retail outlets ill this 
area; and 

(d) if So, the details of the proposal 
tll increase retail outle>ts in these 
States, State-wise? 

THE MINISTER OF PETROLEUlVI 
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAId.UGU~A): 

(a) Tht' rt'quired information is given 
in the stat('ment laid on the Table of 
the House. I Plnced in LibTUry. See No. 
1.1'2480178). 

(ll) to (<iI, Guvt'l'I111lCnt are aware 
of the lack of trallsport facilities 
ill thes~' a rl'L1s. Oil COmV'JIIiL'b art" 
d(,I'Pirll)illg )Jians for ili('l'c;,~illg the 
num:,,'!' of rl'tail olll!ds ill the".' und 
other ~lrpas (lil (hI' hll~is or ~lIstai,,(>(j 

ecol1omi<; I'inbilil y in a<'conl<llH'l' with 
th(' norms that h;l\'" Ill)W lot'en ('volvert 
as under:-

(i) In nll'lropolitall ('itil's 01 
Calcull<l. B')lllbay. Dl'lhi and Mi.lUl·ali 
the outiets would he instaJll't!. hv 
,mel lurg,' ;;ccnrrjing to 1\It'! r{J)J' ili tan 
:\'bsler PI .. ns iwd ;,vail"bilit If or 
sites. 

(ii) III other ('ities/towlls hav;ni a 
population of 2.5 lakhs or above 110 
new ocltieL wo.lld be instillll'cl with-
in a kms of an existing outlet unless 
the averogE' combined monthly salet; 
of High Speed Diesel and :vIotor 
Spirit of thp outlet/s) Within the :i 
km. redius exceed IOU kl. 

(iil) In other areas excludina. 
National llijlhwayl, Do new outlet 
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.ould be Inita1led. .. thin 4 kills ,1 
an existing outlet unless the average 
combined monthly sales of High 
Speed Diesel and Motor Spirit of 
outlet(s) within the 4 km. radius 
exceed 80 KL. 

(iv) As regards National High· 
ways no new outlet would be install· 
ed within 15 kms. of an existing 
outlet unless the average monthly 
sales of the existing outlet (s) 
within the l1i km. radius exceed 80 
KL. 

Inve&tiptlOn lD.to affairs of the 
Benral Jmm1Ullty. West Bengal 

1277. SHRI SAKTI KUMAR SARKAR: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether any decision has been 
taken on the report of the committee 
appointed by the Centre to investigate 
into the state of affairs of the Bengal 
Immunity (West Bengal); 

(b) if so, the details or the decision 
thereon; and 

(c) the action taken up-to-date in 
this regard? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI· 
ZERS (SHRI H. N. BA}-IUGUNA): 
(n) Yes, Sir. 

(h) and (c). Mis Bengal Immunity 
Company Limited. Calcutta was taken 
over by Government under Section 
18A of the Industries (Development 
Regulation) Act, 1951 vide Order 
dat{'d the 18th May, l!178 and a Board 
of Management has been appointed. 
Government have also granted a 
loan Of Rs. 50 lakhs towards working 
capital rpquirements of the company 
and financial Hssishmce from United 
Bank of India and IRC! has also been 
work{'d out. 

Dri11ln, in West BeDgal by ONGC 

1278. DR. BUOY MONDAL: Will 
the Minister of PETROLEUM, CHEMI-

CALS AND FERTILIzERS be ·l)1eued 
to state: 

(a) the name of area where ONGC 
tried to drill up-to-date in West 
Bengal area-wise, period wise; 

(b) the details of reasons about the 
abandoning of drilling in a number of 
areas in this State; 

(c) the details of the prospect of 
the drilling in the State at preseut 
area-Wise; and 

(d) the result achieved up-to-date 
in the State? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI. 
ZERS (SHRI H. N. BAHUGUNA): 
(a) 

----------
N arne of the Area Period 

(I) Bodra area in Dis- August 1966 to Jul, 
trict !:Ii4 Pargana!. 1969 

(!:Ii) Bakultala area August 1975 to Octo-
in Di.trict 24- Par- ber 1976. 
ganlU. 

(3) Galsi area in December I(J76 te 
District Burdwan. April 1978:' 

(b) The drilling was completed upto 
the projected depths in all the wells 
drilled in the above mentioned areas 
except in Bodra Well where dri1lin~ 

was completed upto the depth of 4197. 
fiO metres against the projected cieptb 
of 5000 metres. Further drilling in 
Bodra Well could not be continued 
because of severe down hole compli- • 
cations. No commerCial accumulation 
of hydrocarbons was found in these 
wells. 
-------.;.--:'-----=-=--=---==== 
(c) Name of the pros- An'a 

pect 

( I) Diamond Harhour District !:Ii4 Pargan .. , 
Drilling at Diamond 
lIarbour-1 location 
is under progrr-ss 

(!:Ii) Radha Drohagram area in 
District Nadia 

Drilling at IUdha-1 
well location will 
commmce ahortly I 




